
-Khairul Islam-VS-State of Assam

Misc (Crt) Bail Case No 179 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER

28-03-2023

This is a petition filed u/s 438 of CrPC with prayer

for an order to release accused/petitioner Md Khairul Islam

on bail, in the event of his arrest in connection with

Jamuguir PS Case No. 6lL4 uls 379134 of IpC, r/w Section

51 of WL(P) Act, r/w Section 27 of Arms Act.

The called for case record has been received,

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in brief, are that on

L7-0L-2014 an FIR was lodged by one Safiqu! Islam of the

Forest Department at the Jamuguri PS stating therein that

on 16-01-2014 some Poachers had shot dead a rhino at

Monaibil under Kaziranga National Forest and severed its

horn. The accused persons named in the FIR, namely, Kala

Babu, Bilat Ali, Jilal AIi and Khairul Islam were seen inside

the National Forest a few days prior to the date of incideni.

Based on that FIR Jamuguir PS Case No. 6lL4

was registered uls 379134 of IPC, rlw Section 51 of WL(p)

Act, r/w Section 27 of Arms Act.

The investigation in this case has already been

completed and the charge sheet has been filed against



accused Ajgar Ati, Nousad Ali, Kata Babu @ Saiful Islam,

Jilat Ali, Bilat Ali and Khairul Islam. Cognizance of the

offence has been taken and summons have been issued to

the accused persons. There is sufficient incriminating

material against the accused/petitioner. The charge sheet

reveals that the accused/petitioner had not co-operated

with the IO during the investigation process. As such, the

accused/petitioner Md Khairul Islam is not entitled to

extend the benefit of pre-arrest bail. Hence, the petition is

rejected.

Inform accordingly.

Return the case record.

With this order, this Misc case is disposed of.
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